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JUDGEMENT (ORAL)

(By Hon'ble Mr. Justice V.S. Malimath, Chairman)

The petitioner has sought leave to withdraw

the Original Application No.2999/92. It is, however,

stated that te liberty should be resérved, if nece-

ssasry, to come out with a fresh application. We
made it clear‘to the learned counsel for the petitioner
that we would not be inclined to grant such permission.
Then, 1learned counsel for the petitioner submitted
that he may be permitted to withdraw the application
without the 1liberty being reserved. The Original
Application is, therefore, dismissed as withdrawn.

2. Let a copy of this order be sent to the respond-

ents forthwith. //DK:JKJQ/L:h_Qiﬁz—’ .
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